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Title: Announcement regarding Exhibition on Constitution.
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o5 g3 @A 3 disten wfdy; sl el 3 33K IR o AWM v .. (waerer) Subsequently, after approval, it was referred to a Joint Committee. The
Joint Committee could not complete its work for a variety of reasons.I do not want to say anything on it because the Committees work
independently. The Committee asked for two extensions which have been given.

In-between the Prime Minister also wanted to have wider consultations because some Parties and some people were protesting against the
new Land Acquisition Bill. So, he called a meeting of the Niti Aayog. In the Niti Aayog, many Chief Ministers suggested that if there was a problem in
evolving a broad consensus and getting legislation at the Centre, why do we not leave it to the States. That was the suggestion given by many of the
Chief Ministers. Keeping that in mind the Prime Minister said that the Chief Ministers have opined like that and that is under consideration of the
Government.

No final view has been taken. The matter is before the Committee. Once the Committee gives its recommendation a final view will be taken by
the Government and then the matter will be brought to Parliament...( Interruptions)
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SHRI M. VENKAIAH NAIDU: Let one person speak with one voice. There is no confusion....(Interruptions)
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... Interruptions)
oft wa1. ¥ GIRTS, * DY A cxstent ardl B .. (o) amuar S0z Yot fpem, At A iy s A s AT IB A 3 Fuhdwr 3 va §
HoTollel 3eALT 30 Ao 8T,
€| (czaumet)

SHRI M. VENKAIAH NAIDU: There is no confusion. The matter is before the consideration of the Committee. Once the Committee makes its
recommendation, it will come to the Cabinet and then Cabinet will take a final view. We will then

come to the Parliament and then a final decision will be taken. In the meanwhile, the Prime Minister has only referred to a fact that a meeting of the
Chief Ministers has taken place and they have opined like that...(Interruptions) You can have your views. The time is extended now. The Committee
is functioning, Madam....(Interruptions)

12.14 hours
MATTERS UNDER RULE 3770

HON. SPEAKER: Matters under Rule 377 shall be laid on the Table of the House. Members who have been permitted to raise matters under Rule 377
today and are desirous of laying them may personally hand over text of the matter at the Table of the House within 20 minutes. Only those matters
shall be treated as laid for which text of the matter has been received at the Table within the stipulated time. The rest will be treated as lapsed.



